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KAUSHALENDRA KUMAR ,.iv0esivssesiusisorasisrsosssorenmns Applicant
VERSUS

UNION OF INDIA AND ORS..0visirieeenainiinsinin, Respondents

DOH -25/02/2025

INDEX

S. NO. PARTICULARS PAGE

1. Written Statement filed on behalf
of Respondent no. 21 along with i. = i 2

supporting affidavit

2. ANNEXURE R-21/1
Copy of license dated 21/05/2024
granted by U.P. Pollution Board /lg - ‘Lg

3. ANNEXURE R-21/2 '
Copy of license dated 21/12/2024 i 6 . 1 C]
granted by U.P. Pollution Board

4. ANNEXURE R-21/3
Copy of NOC by Ground Water 20 — 2 )

Department

5. ANNEXURE R-21/4
Copy of Fire safety NOC 2 2

(% Scanned with OKEN Scanner



1070

O. ANNEXURE R-21 /5

A S \ \ .
L p\h(““){‘. { \\\l 0 ‘.’ ""‘ J -j 7 4
/ f ) ! )
I a P YUY -‘3"'\"?" [ hh"\\'_,({l-(
2 V.\k.‘ll‘.\l;l.nnn . 2 4- -
.4_._'&‘_- [‘\l"‘“ Q ,kf.\\!ff"' |lll'r|-'||'.|| | rvitin ""ll.:l"! inons "‘) r)"?('
R, 1, y Y e A TR :

JoLR”
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

Original Application No. 1155 of 2024

IN THE MATTER OF:

KAUSHALENDRA KUMAR....0iitiirseeeiieesnsessanesssnnss Applicant
VERSUS

UNION OF INDIA AND ORS. . uiiiiiviiniesesssnenens Respondents

E Y AND ON_ BEHALF _OF GEMEK ENGINEERING

SOLUTIONS (RESPONDENT NO. 21)

MOST RESPECTFULLY SHOWETH:

PRELIMINARY SUBMISSION

That the contents of the petition have been read over by
Respondent No. 21 and reply to the same is as follows,

besides, filing para wise reply to the same the

respondent is filing a short reply with preliminary

objections and if need arise than a detailed reply will be

filed at later stage with the permission of the Hon'ble

Tribunal.

2. That the applicant has not come before this Hon'ble

tribunal with clean hands against the respondent No. 21.
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The applicant has filed the present application against the
Respondent no. 21 without any just and reasonable
cause(s). The present application is a gross abuse of the
process of this Hon'ble tribunal. The contents of the
applicant are misconceived and the allegations made
therein are false and frivolous and are made with ulterior
motives against the answering Respondent. It is
submitted that the present application is without any

cause of action against the Respondent No. 21.

3. That the present application is not maintainable either in
law or in facts. Even the applicants have concealed the
material facts from this Hon'ble Tribunal and has not
approached with clean hands and the same is liable to be

dismissed being baseless and incorrect.

BRIEF FACTS:
1. That the Respondent No.21 is a registered firm and it is
into the business of manufacturing of Milk tank and Bulk

Milk Cooler through fabrication process.

2. The Respondent No.21 was granted a license vide
License No. 209347/UPPCB/Circle 1 (SUPPCBHO) / CTO /
both/HAPUR/2024 dated 21/05/2024 by U.P. pallution
Board regarding air pollution and the said license is in
existence till -20/05/2029. The true copy of license is
annexed herewith as ANNEXURE R-21/1.

The Respondent No.21 was also granted a license vide
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License No. 227589/UPPCB/Circle 1 (9UPPCBHO) / CTO /
both/HAPUR/2024 dated 27/]2/2024 by U.P. pollution
Board regarding water pollution and the said license is in
existence till 31/03/2026. The true copy of license is
annexed herewith as ANNEXURE R-21/2.

That the respondent no. 21 has also been granted NOC

(#))

by Ground Water Department and the same is annexed
herewith as ANNEXURE R-21/3. Fire Safety NOC is
annexed herewith as ANNEXURE R-21/4.
The respondent No. 21 has already been granted
tobifials Adus R Ay Laposn De perbment, e
U.f and the same is annexed herewith as ANNEXURE
R-21/5.
4. The Respondent No.21 is not involved in any sort of
activity which is against the term and conditions of

licenses granted to them by the U.P. pollution Board as

well as other authorities.

5. That the Respondent No. 21 has no connection or
involvement with Wetland or any adjacent areas and

denies  involvement in any  activities  causing

environmental harm.

PARAWISE REPLY

REPLY TO PARA 1-2.
That the corresponding paras 1-2 of the application need no

(% Scanned with OKEN Scanner



1074

(W

reply.
REPLY TO PARA 3.a.
That the corresponding para 3.a. of the application need no

reply. However, the applicant may be put to strict proof

thereof.

REPLY TO PARA 3.b.
That the corresponding para 3.b. of the application concerning

Respondent No.21 is denied. It is denied that Respondent

No.21 is doing any violation in and around the Mussorie-

Gulawathi Industrial Area in close proximity to the Hasanpurza
Lodha Wetland of the provisions of Environment (Protection)
Act, 1986, the Water (Prevention and Control of Pollution) Act,
1974, the Air (Prevention and Control of Pollution) Act, 1981
and the Wetlands (conservation and Management) Rules, 2017
and Rules framed under the said enactments, the applicant
may be put to strict proof thereof. The para 1-5 under the
head of Brief Facts may be read herein as reply to the

corresponding para and the same are not repeated herein for

the sake of brevity.

REPLY TO PARA 3.c.
That the corresponding para 3.c. of the application concerning

Respondent No.21 is denied. It is denied that there is any
unauthorized and illegal occupation of land, encroachments,
dumping of sand & construction waste in and around Hasanpur
Lake and blocking of overflow drains and discharge of
untreated wastewater into Hasanpur Lake and Wetland

(largest wetland in NCR) by Respondent No.21, causing
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multiple serious health issues/ ailments as a direct
consequence of toxicity in Hasanpur Lake, wetland and ground

water. The para 1-5 under the head of Brief Facts may be read
herein as reply to the corresponding para and the same are

not repeated herein for the sake of brevity.

REPLY TO PARA 3.d.
That the corresponding para 3.d. of the application need no

reply. However, the applicant may be put to strict proof

thereof.

REPLY TO PARA 3.e. -3.f.
That the corresponding para 3.e.- 3.f. of the application need

no reply. However, the applicant may be put to strict proof

thereof.

REPLY TO PARA 4-7.
That the corresponding para 4-7 of the application need no

reply. However, the applicant may be put to strict proof

thereof.

REPLY TO PARA 8-18.

That the corresponding para 8-18 of the application need no
reply.

REPLY TO PARA 19-30.
That the corresponding para 19-30 of the application need no

reply, the same is not concerned with Respondent No.21.

However, the applicant may be put to strict proof thereof.
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REPLY TO PARA 31-39.
That the corresponding para 31-39 of the application need no

reply, the same is not concerned with Respondent No.21.

However, the applicant may be put to strict proof thereof.

REPLY TO PARA 40.
That the corresponding para 40 of the application need no

reply, the same is not concerned with Respondent No.21.

However, the applicant may be put to strict proof thereof.

REPLY TO PARA 41.
That the corresponding para 41 of the application concerning

Respondent No.21 is denied. It is denied that there is

unauthorized and illegal occupation of land, encroachments,

dumping of construction waste within and around the

Hasanpur Lake Wetland, in clear violation of the Wetland

Rules, 2017, by Respondent No.21. However, the applicant
may be put to strict proof thereof. The para 1-5 under the
head of Brief Facts may be read herein as reply to the

corresponding para and the same are not repeated herein for

the sake of brevity.

REPLY TO PARA 42-44.
That the corresponding paras 42-44 of the application need no

reply, the same is not concerned with Respondent No.21.

However, the applicant may be put to strict proof thereof.

REPLY TO PARA 45.
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that the corresponding para 4% of the application concerning

Respondent No2 1 ds denled, [ | dented that there |4 declined

In the ground waler level In the Hasanpur-1 odhy Arca, which s

result of  llegal  abstraction ol ground  water  for their
commerclal purposies by Respondent No.2 1 elther vilthaut the
requisite NOC/ permission from  (he COGWA/ UPGWD or in
violatlon of the conditions of NOC/ permission (if obtained by
any Industry), However, the applicant may be put to strict
proof thereof, The para 1-5 under the head of Brief Facts may

be read herein as reply to the corresponding para and the

same are not repeated herein for the sake of brevity.

REPLY TO PARA 46-47,
That the corresponding para 46-47 of the application need no
reply, the same is not concerned with Respondent No.21,

However, the applicant may be put to strict proof thereof,

REPLY TO PARA 48-49.

That the corresponding para 48 of the application concerning
Respondent No.21 is denied. It is denied that Respondent
No.21 is perpetrator and liable and accountable for the
violation of applicable laws, rules and regulations including the
environmental laws. However, the applicant may be put to
strict proof thereof. The para 1-5 under the head of Brief Facts
may be read herein as reply to the corresponding para and the
same are not repeated herein for the sake of brevity.

REPLY TO PARA 50.

That the corresponding para 50 of the application need no

reply.
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REPLY TO PARA 51.A.-51.B.

That the corresponding grounds under S5LA-51.B. of the
application need no reply, the same is not concerned with
Respondent No.21. However, the applicant may be put to strict
proof thereof.

REPLY TO PARA 51.C.

That the corresponding grounds under 51.C. of the application
concerning Respondent No.21 is denied. It is denied that there
Is unauthorized and illegal occupation of land, encroachments,
dumping of sand & construction waste in and around Hasanpur
Lake and blocking of overflow drains and discharge of
untreated wastewater into Hasanpur Lake and Wetland
(largest wetland in NCR) by Respondent No.21 causing
multiple serious health issues/ ailments as a direct
consequence of toxicity in Hasanpur Lake, wetland, adjoining
agricultural land and ground water. The para 1-5 under the
head of Brief Facts may be read herein as reply to the

corresponding para and the same are not repeated herein for

the sake of brevity.

REPLY TO PARA 51.D.-51.N.

That the corresponding grounds under 51.D.-51.N.
application need no reply, the same is not concerned with

of the

Respondent No.21. However, the applicant may be put to strict

proof thereof,

REPLY TO PARA 51.0.
That the corresponding grounds under 51. O. of the application

concerning Respondent No.21 is denied. It is denied that there
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is unauthorized and illegal occupation of land, encroachments

dumping of sand, construction waste, solid waste within and
around the Hasanpur Lake Wetland by Respondent No.21 in
clear violation of the Wetland Rules, 2017, pushing back the
shoreline of the Hasanpur Lake. The para 1-5 under the head
of Brief Facts may be read herein as reply to the corresponding

para and the same are not repeated herein for the sake of
brevity.

REPLY TO PARA 51.P-51.S,
That the corresponding grounds under 51.P.-51.S. of the

application need no reply, the same is not concerned with

Respondent No.21. However, the applicant may be put to strict
proof thereof.

REPLY TO PARA 51.T.

That the corresponding grounds under 51.T. of the application
concerning Respondent No.21 is denied. It is denied that
Respondent No.21 is perpetrator and liable and accountable
for the violation of applicable laws, rules and regulations
including the environmental laws. However, the applicant may
be put to strict proof thereof. The para 1-5 under the head of
Brief Facts may be read herein as reply to the corresponding
para and the same are not repeated herein for the sake of
brevity.

REPLY TO PARA 52-54.

That the corresponding paras 52-54 of the application need no
reply.
REPLY TO PAYER CLAUSE
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That the prayer clause against the concerning Respondent
No.21 is denied and disputed. The Applicant may be put to
strict proof thereof. The para 1-5 under the head of Brief Facts
may be read herein as reply to the corresponding para and the
same are not repeated herein for the sake of brevity,

PRAYER

It is therefore humbly submitted that this Hon’ble Tribunal be

pleased to dismissed the application against the Respondent
No. 21 be dismissed with heavy cost, 'or Gemak '%L)}Mﬂ

s

RESPONDENT NO.21

through

Date: 18/02/2025 \]l“)/[{l/
Delhi (YAJUVANDRA SINGH & ASSOCIATES)
Advocates

Ch.No- 625-A, Western Wing,
Tis Hazari Courts, Delhi-54
Mob: 9013085800, 9810871948

VERIFICATION

Verified at Delhi on 18" day of February, 2025, that the
para No. 1 to 3 of the preliminary

contents of
of the

objections/submissions, contents of para No. 1 to 5
brief facts, contents of the parawise reply of para no 1 and 54
of the application, reply to prayer clause and the contents of
prayer clause are true and correct to my knowledge and advice
1 Q_“-].._j:‘l.::‘_‘rs

given to me and nothing has been concealed therein.
For Gemak Enpincaring o¢

Sg
) Partner
REPONDENT NO. 21
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REFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1155 of 2024
IN THE MATTER OF:

KAUSHALENDRA KUMAR . iiiiiiiisierssisessrssssnsnssrssias Applicant
VERSUS
'S QT\'ITN_O[' INDIA AND ORS.vviiinnenneniininsnsnnes Respondents
‘,f.» AFFIDAVIT

Chaudhary, aged about 'E.g..\)'ﬁi'artner of Gemak
Solutions address Plot No. F-521, M.G. Road,
weq, Hapur, District- Hapur, U.P. 245101, presently

“Delhi hgreby solemnly affirm & declare as under:

\...-'_ \ alhi Mo
\’ %
S LS '.\*’That' I am the Partner of Respondent no. 21 in the above

~

matter and am well conversant with facts of the above

mentioned suit and hence I am the competent to depose

ISR the present affidavit.

2.  That I have filed the accompanying written statement, on

; behalf of Respondent no. 21 the contents of the same
7 _':g; have not reproduced herein for the sake of brevity. s
_-‘,""; }cr(jn;nls‘l:"".'- /’""'
S RV A
y _)i DEPONENT.. ...
P VERIFICATION
G, B3 Verified at Delhi on 18" day of February, 2025, that the
contents of above affidavit are true and correct and nothing
has been concealed therein. /,,_5 ™~
) . ,/f,.-l-/\.-/\* i eef
[ (_)_; DEPONENT
L() ! 'NO_!\. ”?ﬂﬂlg { =
/ I’ ‘\ .- \- ’EI\\ !{ ;1{:1 I‘I--Dcat‘
f ' ' fi:d h; 1dia
WUy p,y
“lE0sa3™
_.————J
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Certificate No.
Certificate Issued Date
Account Reference
Unique Doc. Reference
Purchased by
Description of Document
Property Description
Consideration Price (Rs.)
First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

Government of

o epgises IR £

tar Pradesh

N-UP15251039479723

e-Stamp

IN-UP15251039479723X

- ‘fi p “
Qi —~ ‘&g" A%

ACC NAME-RASHINDRAKUMAR 3 rJ,«\ ]
ACC Cade-UP 14003704 Lie. No-14 5 ey

=]
Toh it Wanare EZAY
22-Feb-2025 05:03 PM fchsi) Dhanlana Distt Hapur (U
NEWIMPACC (SV)/ up14003704/ HAPURVLIFLeE2 1 583 1803 % AR
SUBIN-UPUP1400370427711680196142X g lﬁ’,‘_.
SUDEEP CHAUDHARY P,
AN
Article 4 Allidavit > -
Not Applicable ﬂg :
SUDEEP CHAUDHARY % A
Not Applicable 4 I;;’.-';
. SUDEEP CHAUDHARY 4 Z
10 § :;;:
(Ten only) g i
g £
3
£
2%
& “/
g

Please write or type below this line

o

SUDEEP
LW P €1 (AL ARY S1DEEP CHAUDHARY SUDEEP_C“AUW

-
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N7 UTTAR PRADESH POLLUTION CONTROL BOARD @
P Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

I’ e 22.37% b 10 Al ) - %
hone:0522-2720828. 2720831, Fax:0822.2720764, Email: infoia uppeb.cam, Website: wivw appch.com

Validity Period :221/05/2024 To 20/05/2020

Ref No. = 200347/0PPCB/Cirele (UPPCBHOVCTE/NAPUR/2024 Dated:- 21/05/2024
To,
Shri SUDEEP CHAUDHARY
M/ GEMAK ENGINEERING SOLUTIONS
PLOT NO. F-521. M.G. ROAD, INDUSTRIAL AREA, HAPUR, U.P_HAPUR.245101
HAPUR

Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 26081183 dated - 16/05/2024. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

I. Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantitv
STEEL COIL Metric Tonnes/Month 5

C- Product with capacity :
Product Detail

Name of Product Product Quantity
fabrication process .
MILK TANK, BULK MILK COOLER 10

D- By-Product if any with capacity :

By Product Detail

Name of By Product Unit Name Licence Product Install Product
] Capacity Capacity
MILK TANK, BULK |Metric Tonnes/Month 10 10
MILK COOLER o = o

2. Water Requirement (in KLD) and its Source :
Source of Water Details
Source Type Name of Source Quantity (K1./D)
Ground Water (outside 0.0
premises)

3. Quantity of effluent (In KLD): EIW bu_( L}’?',_/
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T Details - -
“Source Consumption B

(‘)uun—tTt:'-_Kl A1)
L ___Domestic 0 .

‘ S
Fuel used in the cqupmentmachimery Name and Quantity (per day)

Fuel ( onsumption Details

I'uel Consumption(tpa/kla)
For any change in above mentioned pant
agan. No further expansion or modificati
o U1 Pollution Control Board

I lise "
ameters, it will bhe manditory to obtain Consent to Fstablish
on i the plant shall be carried out without prior approval

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

agam. No further expansion or moditication in the plant shall be carried out without prior approval
of LLP. Pollution Control Board,

You are directed to furnish the progress of Establishme

) _ . _ : ntof plant and machinery. green belt,
EttToent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board. _

Copy of the work order/purchase order. re
Treatment Plant Sewerage Treatment Plant
mdustry 1l 20052029 (o the Board.

parding instruction and supply of proposed Effluent
Air Pollution control System shall be submitted by the

Indl1.~1_r_\ will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act. 1974 and Air (Prevention and control of Pollutiom)Act, 1981 from the Board.

It 1s mandatory to submit Air and Water consent Application,complete in all respect., four months
before start of operation. to the U.p. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and

Control of Pollution) Act.1981 may be initiated against the industry With out any prior
miormation,in case of non compliance of above conditions.

Specific Conditions:

1. Unit shall submit NOC for abstraction of ground water from UPGWD.

2. Unit shall install anti-smog guns and PTZ camera at site and ensure registration on
dustapp.upecp.in for self-declaration of dust control audit.

3. Unit shall comply Solid waste rule 2016 as amended & C & D Rules, 2016.

4. Unit shall comply green belt the guidelines issued vide Board office order no.
H10405/220/2018/02 Dt. 16-02-2018.

5. Unit shall comply directions issued by on'ble NGT/igh court/Supreme Court/CPCB/ UPPCB
1ime to time.

6. In case of usage of ground water. the Project Proponent must obtain NOC from CGW A within one
month from the date of issuc of CTE. unless falling in exempted category as per MoJS Guidelines
dated 24.09.2020 and amendments dated 29.03.2023 thereto.

7. Unit shall be developed/constructed as per approved map from competent authority and submit
approved plan to Board. o

8. Wind breaking wall will be constructed around the construction site.

Y. All approach roads & in campus roads should be sprinkled with water to suppress the dust
cmission, _ ) N N

10. The Board reserves its right to modify above conditions or stipulate any additional cpndl!mr\s
including revocation of this order, in the interest ol environment protection. In case of violation of
above-mentioned conditions or any public complaint the CTE shall bc‘\\.'llluira\\'n.

11. The unit shall comply with directions of Hon’ble National Green Tribunal/Hon ble Supreme
Court/CAQM/ CPCB/UPPCE.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or Lancellation of any of the
conditions specified above. Industry is directed to .«:ullm_ull it first compliance report regarding ;.[hui\i'
mentioned specific and general u‘nuhllpns‘llll 2170672024 “in this office. Ensure to submit the
regular compliance report otherwise this Consent to Fstablish will be revoked.

L " T My signexd
|\t L“}‘( Vikas oo
s

’"
Date: 2024052

,-? /,/' Misl]ra 183128 05730
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REGIONAL OFFICER, GHAZIABAD.

Dated:- 21/05/2024

Copy To -
Doegrally signedd

Vikas 1.".'“-.|\. Wishes
Mishra

1R 1047 o' 1Y

REGIONAL OFFICER, GHAZIABAD.

CEO-1. UPPCB. LUCKNOAW,

fiver LiFE - wataor & Ry sha deft -}"; LiFE
ST (Lifestyle For Environment ) SN ot
e f AR AT w2 - d Enviranment
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mﬁ Uttar Pradesh Pollution Control Board & -
g F Bmlding No T .12\ Vibhuty Khand, Gomti Nagar, Lucknow 2260110

Phiwe- N MR TR Fav oy PNV sl sl sers b W hasr |

Category : GREEN Application Id : 29237101
227889°UPPCR'Civele (L PPCRIOYVCTO both/HAPLUR 2024 Date: 27/12/2024
To,
MA
GEMAR ENGINEERING SOLUTIONS
PLOT NO, =821, MLGL ROAD, INDUST RIAL AREA, HAPUR, UL AP R, 245101

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated

Consent & authorization) (Fresh) under Scetion-25 of the Water (Prevention & Control of Pollution)
Act. 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to GEMAK ENGINEERING SOLUTIONS located at PLOT NO. F-521, M.G.
ROAD, INDUSTRIAL AREA, HAPUR, U.P..HAPUR,245101 subject to the provisions of the Water
Act. Air Act and the orders that may be made further and subject to following terms and conditions -

I. This CCA GEMAK ENGINEERING SOLUTIONS granted for the period from 27/12/2024 to
31/03/2026 and valid for manufacturing of following products.

[lﬁ Product Quantity Unit

(No_ |
I [MILK TANK. BULK r 10
| MILK COOLLER

2 ( (Fabrication process
| only)

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Metric Tonnes/Day ‘

Metric Tonnes/Day ?

{ Kind of L{fluent } Quantity(KLLD) 'Trcalmunt l‘ucilityJ l)ischargepnint‘,
0.6 J Septic Tank I Septie Tank

Domestic

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate  Etfluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has Lo be stopped mmmediately and this Board has to
be intimated by fax/phonc/cmail with a report in this regard to he dispatched immediately.
(11i) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specitic standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time -

Industrial Effluent Quality Stundard

[ sNe | paweer | Stmdag |

(iv) Scwage Treatment and Disposal :- The applicant shall provide comprehiensive STP as is required with
reference to influent quantity and quality.In casc of stoppage of functioning of STP, production has to be /
V

e

ol
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stopped immediately and this Board has to be mtimated by fax phone emml with a report i this tepard to be
dispatched immediately
(v) The treated sewage shall be rensed in gardeming a< far a< possible The STP <hall be maintamed

continuoushy <o as 10 achieve the goality of the treated sewage 1o the Tollow g standards

|
S A\ Parameters Standards
X Conditions under Air (Prevention and Control of Pollution) Act <1981 as amended :-
1) The applicant shall wee following fuel and mstall o comprehensive contral aystem consiating of control
cquipment as reguired with reference 1o gencration of emissions and operate and mamtain the sam.

continvonsly «ooac o achieve the level of polhiants 1o the following standards
Air Pollution Sonrce Details

N No, Air Type of fuel | Stack no Control Height of
| I Pollution Device Stack
| | Source

Emmission Quality Standards

l‘-ﬁ(‘;___jd : Stafkj‘l___[____!‘z_i_rglllv[_t‘rs Standards
In casc of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has 1o be intimated by fax/phone/cmail with a report in this regard to be
dispatched immediately
(11) The unit will not use any type of restricted fuel.
1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
arcas zones (Industrial. Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m_, Night time: [rom 10.00 p.m. to 6.00 a.m.

Standards for ] Industrial |Commercial| Residential Silence 5
Noise level in Area Area Area Zone

dh(A) Leq
ii Day |Night| Day |Night| Day |Night| Day |Night

Time | Time | Time | Time | Time | Time | Time | Tune
75 70 635 55 55 45 50 40

4. Essential documents to be submitied by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(11) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Arca.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specilic & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In complignce to the G.O 1011/81-7-2021-09 (Writ)/ 2016 dated. 13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed 1o develop Mivawaki Forest as
per the SOP available at URL:-hup://www.upecp.in/TrainingSession aspx for ensuring timely compliance of
this dircction, you are hereby directed to submit a bank guarantee with minimum validity of one vear of the
amount equivalent 1o the sum of initial consent fees (Air and Water) or Rs. 50,000/- (-[{,,_ Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certiticate. In case of non-

L b
pet
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-."mnplium'c of this direetion, your consent will be revoked by the Board
N I the fm” uses the pronnd water and requires the permission from SGWA/CGWA for water abstraction
then the lllt]lllkll}' will have to obtain No objection certificate for abstraction of pround water, [twill be the
responstbility of the industry to comply with the vacious conditions of 1h;:‘ NOC obtained [rom the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

L. The applicant shall pet analysed the samples of effluent/cmission/hazardous wastes at least once in a three
month [rom the laboratory recognized by the Mol and shall report to the UPPCE.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of eftluent or gases CMIssIon or sewigpe waste from the vnit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA.L I1at any point of time, it is found that the industry is not
complyving with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains cte. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sumpling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

act or event, such emission occurs or is apprehended to

8. Whenever due to any accident or other unforeseen
ation shall be reported to the Board's offices and all

accur in excess of standards laid down, such inform
other concerned ofTices. In case ol failure of pollution control equipment, the production process connected
to it shall be stopped with immediate elfect.

0. The industry shall operate in 2 manner so that all emissions be emitted through designated chimney/stack
only.

10, In case of any damage to the
it shall be imperative to stop production in the industry with immediate effect and such information shall be
all be liable to pay compensation also in such cases as decided by

agriculture productivity, human habitation cte. by the operation o industry,

reported to Board's offices. The industry sh
the Competent Authority.
11, The applicant shall a
production capacity/manufacturing process/cupici

point of emission point
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

pply before the 60 days of expiry of CCA or any change in production types/

ty enhancement ete. or any change in effluent discharge

may be necessary.
Specific Conditions:-
I- This CTO is valid for the production of MILK TANK, BULK MILK COOLER - 10 MT/Day (Fabrnication

process only) only.
2. Unit shall submit outstanding fee of Rs. 48,000/- in UTTAR PRADESH POLLUTION CONTROL

BOARD, account no. 469801000049, 1FSC Code- 1C1C0004698, MICR Code- 226229042, 1CIC] Bank via

NEFT/RTGS.
3- The unit shall comply with direetions of Hon'ble National Green Tribunal, Hon ble Supreme Court/

Crep/uPPCB. l,l
’v‘" LG (
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(% Scanned with OKEN Scanner



1089 Vikas ~ Convined

Date: 202412 27

Mishra 12:41 38 405 30
REGIONAL OFFICER, GHAZIABAD.
Copy to:
Vikas  Daeomianes
Mishra {720 e
REGIONAL OFFICER, GHAZIABAD.

CEO-1, UPPCB. LUCKNOW .,
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Qlﬁ Mimistry of Jal Shakh

Governmen! of UtMar Pradesh

Form 3 (B)
[See Rule 8(2))

GROUNE%pER DEPARTMENT

ANN -

R»23L3

20

Certificate of Registration of User for Abstraction of Ground Water
{UIS10{1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202412000917

Name of the Owner SUDEEP CHALIDHARY

Designation Partner

e

Company Address F 521 UPSIDC INDUSTRIAL AREA. PHASE-II. M.G. ROAD,

Lapik gt

Address of the Applicant  PLOT NO. F-521, M.G. ROAD, INDUSTRIAL AREA, HAPUR,
Uupr

Date of Submission 2411212024

Location Particulars

District Hapur

Plot No./Khasra No. F 521 UPSIDC INDUSTRIAL AREA, M G Road

Ward No./Helding Neo.

Particular of the Existing Well and Pumping Device

Date of 12/02/2020
Construction/Sinking of

the Well

Type of Well Tube Well/Baring
Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Molor

Date of Energization (In Case of Electric Pump)

waAV/P(hl

Attt blank

Company Name

wa=ft w5t =
Authorization Letter
uiftreTe o

Application No.

Specimen Signature

GEMAK
ENGINEERING
SOLUTIONS

Downlaad

HPUR1224RING20E

Block DHAULANA
Municipality/Corporation No
NA
Depth of the Well (In 30.00
meter)
Assembly Size(For Tube
Well)
H.P. of the Pump 1.00
Rate of Withdrawal 4.00
(m*¥hr.)
12/02/2020
- )_
e U7 }1 /
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This cerfificate of registration is issued on the basis of the |rﬂn110r9u1hrrl by the applicant subject to the conditions staled overle

/ Conditions
1 For the purpose of measuring and recording the quantity of ground water extracted. every said user shall allix water melers, which record

rate and quantum of extrachion, At eutlet of pumping deviens and it shall he presumed thal the guantity recorded by the meler has been
extractod by the said user, until the conteary is proved The rate of extraction of ground walnre from the well shall not oxeoed to the

recarded rate from water metars
The District Ground Water Management Council reserves the tight 1o stop extraction of ground water from the well due to quahty hazards

r

or any other reasons, if the situation so demanmds
4 In ease of any change of ownership of the existing well, fresh registration has 1o be ohtained
4 No change of lacation, desian, rate of withdrawal and pumping deviea in respact of the axistineg wall of this earificate shall be made
without prior permission of the Dishicl Groumd Water Managnment Cotnelt. Any daviation in this regarr shall lead 1o cancallation of this
registration
5 Incase, any of the pastticolars information fumnished by the applicant in hig npplication Tor issuance of this registration is found o be
incarrect dunng verfication sl any subsaguent gtage, this ieglsltation s liahle for cancellation
Constriction of plezometers and installation of digital walter level recordars with telemetry shall be mandatory for user. Danth and zone
tapped of piezometer should be commensurate with thal of the pumping well, The data, obtainer fram digital water level racorders shall
he made available to this office on monthly basis,

idelines f ion of Piezometers and their Monitoring

Biarometer is a borewell flubewell used only for measuring the water level by lawering the tape/ sounder or automatic water level
measuring equipment. It is also used fo take water sample for water quality testing whenever needed. Ganeral guidelines for instaliation
of pinzometers are as follows:

6

7

~

o The piezometer is to be Installed/constructed at the minimum of 50 m distance from the pumping well through which ground
water 1s being withdrawn. The diameter of the piezometer should be about 4" to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If
more than one piezometers are installed the second piezometer should monitor the shallow ground water regime. [t will facilitate
shallow as well as deeper ground water aquifer monitoring

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitinng Mechanism

SNo  Quantum of Ground water withdrawal (cumiday) No.of piezometers required
Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

« The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reparted measurement

should be given in meler upto two decimal.
o For measurement of water level sounder or automatic water level recordar (AWLR) Digital Automatic water level recorder

(DWLR) with telemetry system should be used for accuracy.

¢ The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

« All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should
be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh,
and for its validation.

e The ground water quality has 1o be monitored twice in a year during pre-monsoon (May/June) and post-monsoon

{Oclober/November) periods, Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to

the concerned Direclor, Ground Water Department, Uttar Pradesh, for chemical analysis.

A Permanent display board should be installed al piczometer/Tube wells site for providing the location, piezometer/ tube well

number, depth and zone tapped of piczometer/tube well for standard referencing and identification.

o Any other site specific requirement ragarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council,

Date :13/01/2025

Place:Hapur

This certificate is electronically generated and does not require digital signature
Mt et

about:blank 212

(% Scanned with OKEN Scanner



1092 /’Mﬁﬂﬁ“ ‘
5124124, 1047 PM FIRF SERVICFE | UTTAR PRADESGH @2’)

URY-© (UeUD-6)
3ifiy e yAroraA (qular (aedler) armufe ymordE)

- gamdd) wwm: UPFS/2023/93081/HAP/HAPUR/1318/CFO
f&ai®: 22-08-2023
grfta B w2 B i MS GEMAK ENGINEERING SOLUTIONS (WEI/UfAie &1 i)l F- 521, PHASE= 11,

UPSIDC,MG. ROAD,HAPUR dailld - DHAULANA, Tdid 111 600.00 sq.mt , e wad ufen 351,20 (0 Hle),

=S 3 ywn - 1 e
SILEarn ak® wr W aal @ Awrit @) s Fard
GEMAK ENGINEERING 2 0 7.50 mt.

81 wEs @ afndn ud MS GEMAK ENGINEERING SOLUTIONS g1 fba if 3af €1 4% grer 3 of (g faron md
o e mEen, wodowo ud et wRd aH@ R & J0un0 A IR e # wurftd ) il aagiAl o Frdla
e e 25-08-2023 & 4 @il @l & uRAR Ot SUDEEP CHAUDHARY & iy fan r) spaet # affereioa
3% e Ay TS F SER sftenfa urft e om: v v @ off gRan worg (BT HE HiEmaT) TH0A0H0
2% afnie 30 Industrial & oraTa udr fafr 20-08-2023 T 28-08-2026 @ 3 T & oy 34 e & 7y Frfa o =0
e & T e A PomeR wfa W sl onawiet @1 eV Fxa 5u Rrarila e S v J eaftd 21 s
T et § unf i e $ R B of ge & i 79 MS GEMAK ENGINEERING SOLUTIONS 3]
oof ¥y & Rrder /e frfa ofh wen wamoga @ AdHteRy Ruifta Wl & orer 7 w8 99 W e o g
v = @ B o f aa, R R 2w MS GEMAK ENGINEERING SOLUTIONS 3fRf oof =0 =

f5ER /el

"R WEIV-UE SO GRI Wd AferE , gaersl & snur wy fnfa fvay o w61 § | s s uie wiH wR e wwir-
w3 w1 FET Bl | 98 WAT-ua yfH 7 yed & i / At S gt T o 8 )"

e (Frfas siftrer)

(@ e iftrs)
04

Digitally Signed By

Prefa fea o &1 feai® @ 29-08-2023

T : HAPUR
(MANU SHARMA)
[33192862A33727C33E891089BSCACEEAZOFESDEL]
29-08-2023
Y ¥s
) gyt R —&}
ped 7
.
aboutblank mn
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51’?44'?4. 1059 PM uplabouracts infreport/Certtficatel icense/SA_ CortificateMew nape 2P amm tj;n,,\lrr,qqy-u_m_,\;,1.y,.,~jgd'.';r,lmir‘.'.Muml‘inf"M 3 )
L S
Form M
[See Rule 2 AL Section 414 1))
(Untar Pradesh Shops amnd Commercinl Fatabliahment Act, 104 '
f.{lfv)a
Qe
Labour Department, Uttar Pradesh
Registration Certilieate ol Shop or Commercinl Extabilishment
I Name of the Shop or Commuereial Estahlishment. - GEMAK ENGINEERING SOLUTIONS
2. Full Postal Address And Location CCIO GEMAK ENGINEERING SOLUTIONSF-521 PHASE-2
TR e o UPSIDA MG ROAD MASURLHAPUR, 201015 Hapur
3. Name of the Owner :
4. Owner Father Husband Name. B
5. Shap Category s Commercial Estublishment
6. Nature of Business. tOTHERS
7. Number of Emplovees, (I8
8. Registration Number. t UPSAT5002368
Partner/Director’s Details
Sr. | Name Father Name | Address Maobile nur;uuar_ o
| B J
It is hereby certified that the shop/commercial establishmentthe particulars of which have been given above has been registered under the
LLP. Dookan Aur Vanijya Adhishthan Adhiniyam, 1962 on this day 05/11/2022.
Issued on the behalf of the Chief Inspector of Shops and Commercial Establishment,
Uttar Pradesh
Date Of Commencement : 01/08/2022
The certificate is valid for the Lifetime or till the date the shop/ commercial establishment exists. No renewal is required further.
* This is a computer generated copy hence no signature required .
Disclaimer :
1 . This certificate may be verified from the website of the Labour Department, Govt. of UP - www uplabour govin
2. This certificate is issued solely on the basis of the information submitted by the applicant. The Labour Department does not
undertake responsibility for the correctness of the information contained herein.
o
m

hups:ﬂupiabouracts.in!repmﬁCerl‘rfmtcLioenseJS&_Certiﬁca1eNew,aspx?Pararn2=UPSA?&GE}zasaaAppKepsszﬁeaiaunm}{epmsama&Achey=5
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Sut Appeal No CWP D”U‘““’C A ("]J(i cofim .. HS"S! JURISDICTION of 2004
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Pevtiomer Complainan

—

- . VERSUS

Vog /0\ A ‘o

| e te e bant Lespondent Accsed

]\‘\\t MWALT o }\hnl:! these proese ~.IL1II_.__nnr that | W, L '_{.o.r.' v L Oz.ut“/-.ﬂ'f\t.
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the above manme fa...u_,'g je.“nelﬂ; \" (W N R do bereby appoint

(YAJUVANDRA SINGH & ASSOCIATES, ADVOCATES)
YAJUVANDRA SINGH,Adv ASHWANI SHARMA Adv. ASHISH PANNU, Adv
Enrol.No.D/2672/2006 Enrol.No.D/1464/2001 Enrol.N0.D/1499/2016
Mob: 9013085800 Mob: 9810871948 Mob: 9871822982
Email: yajuvandra.singh@qmail,com, ashwanil3 12tgmail.com,

Ch. No. 625-A, WESTERN WINGS, TIS HAZARI COURTS,
DELHI-110054

therem atter called the advocate ) ta be e our Adyocate i the above noted case authonzed him

Toact, appear and plead 1 the abon e-noted Cane  ths Count or i any other Count m which the <ome mas
ned or heard and also m the appellite Court me luding Hich Count subject to pay ment of fees separatels tor such

Cournt by ne us

To sign. fike venty and present pleadines. appeab crss obections or petitions tor Sxection rey e, o o,
withdrawal compronuse or other petitions or atfidavits or other documents as nuy be deemed necessan of
proper for the prosecution of the said case in all i st

To ke and rake back docunents 1o adn snd or deny the documents of oppisite pamy

To withdmw or conpromse the said cise or submat to arhitration any differences of deputes tha mus anse
touching or n any meaner relating o the <aid case.

T'otahe execution pceedings

The deponat. draw and receive money . cheques., cash and eram receipts thereot and to do all ether scts and thinge

which muy he necessan to be done tor the progtess and in the couse of the prosecution of the sud case
To appount and mstruct any other Leeal Pracuoner, authonizing him 1o exercine the power and awhonty hereby
conterred upon the Advocate whenever he nuy think 1 w0 do soand to s1zn the Power of Attomey on our behalt
And I We the undesigned do hereby agree to ranty and confirm all acts done by the Advacate or hus substituse
m the matteras my our own acts.as stdone by pe us 1o all mtents and purpise.

And I Weundenahe that I owe or o our duly authonzed agent would appear n the Coun on all hearmes and
will mtorm the Advocates tar appeatance when the cioe s calked.

And I we undersigned do hereby e not 1o hold the alvocate or s substitute sespomsible for the resul of the
said e The adpumnent conts whenever ondered by the Count shall be of the Advocate which e shall fecen ¢
1

and retam hunsell. And T owe the undersizned do hereby aeree that i the event of the wholke o part of the
agreed by e us 1o be padd o the Advocate renummg unpard he shall be entitled to wahdow from the
|'.:I-\m.u!1-#l| ol the sad cave unnl the same o pasl up The fee settled s onh tor the shive case and abon e Court

IWe bereby agree tha once the tee s pand T owe sl aot be entitked tor the retund ot the sane m any case
whatsocrer I the case Bists lor nore than thiee years. the advocate shall be entitled tor addinonal tee equin akent
to halt of the agreed tee torevery addition thiee vears or part thereot

INWIINESS WHEREOF 1T We do &T"“m setun M band 1o these presents the contents o1 which have bey
uniderstood by e us an the l h day il -C.L?, JHIE G {1

Avcepral subject to the tems of lees

A o ~
\ﬂmffm 'lient Chent

[wdennty the signature Thumb Tmpression ol the below mentioned
Personts ), who has fase stgned momy presence, Thed hents)

i

Advochte
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WS- R-21( Gemek
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to jawahar A

From Ashwani Sharma « ashwani1312@gmail
.com

To  jawahar@jlaw.in
Date 24 Feb 2025, 1:08 pm

See security details

Sir,

We have sent u copy of WS filed on behalf of
respondent no. 21 i.e. Gemek Engineering Solutions in
the matter of Kaushalendra Kumar v/s UQI & Ors. PI.
Acknowledge the same. .

Yajuvandra Singh & Advocates

Advocates
For Respondent No. 21

[ ws-R-21(G.cering).pdf ¥ ¢\

U & v reply e ~ ©

~ AR e
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Today

A Messages and calls are end-to-end
encrypted. No one outside of this chat, not
oven WhatsApp, can read or listen to them.

Tap to learn more.

Sir,

We have sent you the copy of WS
filed on behalf of Respondent no.21
i.e. Gemek Engineering Solutions in
the matter of Kaushlendra Kumar v/s
UOI &ors. Pl.Acknowledge the same.

With regards

Yajuvandra Singh &Assocnates
Advocates it i 04 pm J/
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